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C riA IR M A N  then proposed 
'i'eriil aineu(lineiits,vvliii!li wore cai’i-ieil,

whicli uiailc tlio Section run as 
'«llowa;^

<1 Y

gtoB " s u c h  rent'?  ai\il p r o f it s ,  t lio
tlie " '*t r e c e iv e d  nm l r e ce iv a l) lc  d u r in j ;
if y en r . sh a ll b e  I’liU y s ta te d  ; b u t
tile re cu iv in g  o r  e n t it le d  t o  r e ce iv e
of 1)0  h itn so if  liiiljle  t o  p iiy , in  respeoi;

auy laud revemie to Go- 
lor,i I ''''' ft'iy rent to any superior Iniid- 
of 8t;ito in his return the amount

Incom e [.Fl' lt  10, I860.] T a x m u . 81G

tl>
«lU:h

my _ ■'fivonne a u d  re n t , a n d  tlip  n a m e o f
lie w lio m  th e  ren t ia p a y a b le , a n d
liis e h a rn o d  w ith  th e  sa id  D u t ie s  on
Nr,t, ' ' ' " t  a n d  ] )ro t its , w h e th e r  r e c e iv e d  o r
" ‘■ 'of ! ! '  ‘'® '''« 't in K  llie  aniom ifc o f s n c h  rent,
Siii,„ : rpiit so  p a y a b le  b y  h im  to  s u ch

la n d lord .

tn iA T R M A N  moved the
tin. of the following words to

“ Or , ,

W c(, tlio  o p t io n  o f  th e  nssoflsor lie  m a y
on  the n e t  ren t

*^'"'1 Oil* n iakiiiK  a n y  su cli d e d u c -
>n:vy . “ '-cou n t o f  r e n t , a n d  in  th a t  c i s e  h e
*'i'';| j fro m  th e  r e n t  p a y a b le  b y  h im  to
I’iiiil u ‘ ' “ ' “ 'lo i 'i l  tlio  a m o u n t  o f  D u t y

'■'10 lU nouut o f  sn e li r e n t .”
'I'h

being put, the Council

^''.\vu’"'‘ '“ ' ’Wells.
Hii.
'i'1.0 o;:*'? l''''ero.

So
'■Ilian.

Noes 3.
M r. S c o n e o .
M r. F o r b e s ,
M r . I l .v i i i 'r t o n .

was oari'ietl, an l the
fiirtlun- amende I, \viis tlien

in*'" furtlu.l̂ iil 'Vfls '■r oo"sidern(ion of the
, I'l'Htpniiecl, iiiid tlio CouncilIts ■

ftN
rj,. Hittill".

oti ))' iidji'uvneu at 10 n’eloek,
till j ^lotion o f  Sir BtirtU’ Fi'tu'C,

''•'uorrow luorirnii', at 7 o ’clock.

I'hu
Mornhuj, July 10, 18G0.

n, I ’ lUfHIiNT :
^®thc ( .'h ic f.r i '.R ticc , Vicc-Pvesideni,

'''■ I If. I'orboR, Usq.,
, 4 . j .  wii.

ii. Ir .
‘■‘"eton, K„d.,

A .  hiconcc*, K.H4 ., 
nnd

I fo n ’ b lo  yii* M . L .
W ellfl.

IKOOMK TAX.

Uiu o f the l\iy hoin" rond fov
*‘'M«uniod Oouumttcc o f  tlw "  hok-

Council on the Hill “ for imposing
Duties on Profits arising from l^ropor- 
t y ,  Frofe.ssion3, Trade.-?, and
tlie Coiincil resolved itself into a <‘om- 
mitteo for the further cousideratioii
o f the Jlill.

Aft('r a verbal amendment in j {  i)e
G of tiec ion X C V I, which was divided
into two Clanse.s,

T ub C H A IR M A N  moved tho
addition o f the following Clauses to
the same linle :—

“  W h e n e v e r  a n y  p erson  nhal! p a y  th o  sa id
d u t ie s  o n  th e  r i 'n t  o r  jiro fita  o f  a n y  fuiiiae o r
la n d , w ith o u t  d e d iio lio n  o n  n ce o iiiit  o f  a n y
lan d  re v e n u e  o r  ren t p a y a b le  b y  h im  in re sp e c t
o f  .such 'loii.vo o r  lau d , h e  nhall have a r /  '^ht fo
d e d u c t  fro m  a n y  re v e n u e  o r  ren t  p a y a b le  b y
h im , as th o  ca se  m a y  b e , a  su m  e q u a l to  thu
n n io iin t  o f  th o  d i i i /  c o m p iito d  u p o n  sui’ h
re v e n u e  o r  rent.

'• A  (iod iK 'tion  fr o m  re v e n u e  o r  ren t  u n d e r
th o  p ro v is io n s  o f  th is  A c t  sh a ll b e  d «o in e d  a
p a y m e n t  to  (J o v e rn m cn t  b y  t lio  p erson  from
w h o m  th e  d c d u u tio u  i>j n u ido  o f  th e  a m o u n t  s o
d e d u c te d .”

Agreed to.
The postponed IJnl s 7 and 8 wcro

pa-sed as iliey stood.
T iik C H A IR M A N  moved tlie

omission of all the Rules under tlio
head Of ‘ ‘ Rules as to districts in wliich
per-ona are cliargeable,”  and tho
substitution o f the following : —

“  K v cr v  r io d y  C o rp o ra te , C o m p a n y , o r  S o ­
c ie t y  »h :ill b e  c h a r g e d  t o  th o  d u t ie s  c o n ta in e d
in thiH A c t  b y  th o  U o ik 'o to r  or  Coiiuuiti.-ionei'H
a c t in g  f o r  th o  ])lnce w h era  th o  h e a d  o ffice  in
In d ia  o f  s u ch  B o d y  C o rp o ra te , C o m p a n y , o r
B o c io ty  is  Bitiiatc.

'■ J iv o ry  poiw ofi b e in g  a  lio iisa -lioh lo r , e x ­
c e p t  p e rso n s  o n g n g od  in iiu y  tra d e , profe.s.sioii.
o r  e m p lo y m e n t , Hhall b e  ch a rg ed  t o  the sa id
Dilthu  c o n ta in e d  in  S ch o d iile  2 by  th o  C o l l o e -
to r  o r  CommiH.sionei-s a ctin j?  fo r  th e  id a ce
w h e re  th e  d w e ll in g  h ou se  o f  s u ch  p e rs o n

s h a ll  be  s itn a le .
“  lO vcry p erson  on!);ftK®‘ '  tra d e , p r o ­

fe s s io n  o r  e m p lo y m e n t  sh all be  ohai-god t o  the
» a id  D u t ie s  c o n ta in e d  in  th e  H.iid S ch od iilB  2
b y  th e  C o l le c to r  o r  C om n liss ion era  a c t in g  fo r
c a c h  p la ce  w h e re  s u ch  tra d e  oh a ll b o  ca r i ied
o n , o r  siicii ] ) io fe s s io u  o r  o iiip lo y m e n t  th ia i iw

ox e rc ise d . . „  , . ,
'• W h e n  lin y  tra d e  sh all b o  ca rr ied  on  1 1 1

In d ia  b y  the m iiim fu ctu ro  o f  g o o  I-, w iu iu , o r
inereliandiiie , the assessm en t th e re o n  .■■hail bn
a t  ih e  p la ce  o f  m a n u fa c tu re , a lth o u g h  th o  sab .
o f  s iieh  K oo‘ls , w ares, o r  m e rch m id iio  bha ll bo
clsfiwhi^re. ,  , , , , ,

II l iv e r y  p e rso n  n o t  b e in g  a  h o i is o -h o ld c r ,
Iii.r en ga g ed  in  a n y  triide, p ro fe ss io n  o r  e m -
| .!,,yn ient, w h o  sluill h a v e  a n y  p la c e  o f  o r -
d iu a r y  r c s id e u ce , tthall b e  thar^ jed b y  t lio
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(J o llo c to r  o r  C o m m iR s io iie is  a c t in g  fi>r th e
p la c e  w h e re  s u ch  p e r s o n  sh a ll oriU iia rily
res id e .

“  U very  p e rso n  n o t  h c r p in b o fo r c  d e s c r ih e il
sh a ll b e  ch iu g u d  b y  th e  (A )lleo to i' o r  (Jiinim ia- 
n ion ers a c t in g  fo r  t lie  p la ce  w h e re  s u ch  p e rso n
bhail reBiiie a t  th e  b e g in n in g  o f  ea c ii y ea r .

"  K vory  su ch  c h a rg e  sh iill b e  v a liil  and
c ll 'e ctu a l n o tw ith s ta n d in g  th e  s u b s e q u e n t  r e ­
m o v a l  o f  th e  p e i’Bon 8 o  ch a rg e d  fr o m  su ch
p la ce .

“  l<’ v e r y  p e rs o n  n o t  b e in g  e n g a g e d  in  a n y
tra d e , p r o fe s s io n , o r  e m p lo y m e n t ,  h a v in ;;  tw tf
o r  m o r e  h o u se s  a t  w h ic h  h e  sh a ll b e  o rd in a r ily
re s id e n t , sh a ll b e  ch a rg e d  b y  th e  C o l le c to r  o r
C o n m iis s io n e rs  a c t in g  f o r  e a ch  p la ce  w h e re
b n ch  h o u se s  sh a ll be s itu a te .

“  ICvery p e rs o n  h a v in g  t w o  o r  m o r e  reai- 
d e n ce s , o r  c a r r y in g  o n  a n y  tra d e , o r  e x e r c is in g
lu iy  p r o fe s s io n  o r  e m p lo y m e n t  in  d ift'erent
p la c e s , o r  in  a n y  jjla ce  ditf'erent fr 4im  th e
]ila ce  o f  h is  o rd in a ry  re s id e n ce , sh a ll he se rv e d
w it l i  a  n o t ic e  in  e a ch  o f  sn oh  p la ces , a n d
sh a ll d e l iv e r  in  e .tcli o f  s u ch  p la ces  th e  l ik e
re tu r n s  a n d  d cch ira lio n s  as h e  is  r e q u ire d  t o
d e l iv e r  b y  th is  A c t .  S u ch  p e rs o n  sh a ll, in
e a ch  o f  h is  re tu rn s , sta te  all th e  p la ce s  in
w h ic h  h e  ca rr ie s  o n  a n y  tra d e  o r  ix e r c is e a
a n y  p r o fe ss io n  o r  e m p lo y m e n t , th e  p la ce  o f  h is
o r ii in a r y  res id en ce , a n d  t lie  p la ce  w h o re  he
le s ii lc d  a t  th e  b e g in n in g  o f  th e  cu rre n t  yea r .

“  'I 'h e  D u ly  to  b o  a ssessed  b y  v ir tu e  o f  th is
A c t  iu  re sp e c t  o f  th e  p ro fits  o r  in c o m e  a r is in g
fr o m  p o ssess ion s , o r  s e cu r it ie s  o u t  o f  l ir i t is h
J u d ia , w h e th e r  w ith in  a n y  o th e r  o f  H e r  M a­
je s t y ’ s d o m in io n s , o r  n o t , sh all b e  s ta ted  t o
a n d  a ssessed  b y  th e  (C o lle cto r  a n d  C o m m is -
s io n e rs  r e s p e c t iv e ly  a c t in g  fo r  th e  p la ce  w h e re
th e  p e rso n s  r e c e iv in g  o r  cn tit le il  t o  th e  sa m e
sh a ll r e s id e  o r  c a r ry  o n  a n y  tra d e  o r  p r o ­
fession .

“ N o  p e rs o n  w h o  sh a ll b e  l ia b le  t o  b e
c h a r g e d  in  d illt ire u t  p la ce s  u in le r  th is  A c t
s h a ll b o  l ia b le  t o  a n y  d o u b le  p iiy m c n t  in
r e s p e c t  o f  th e  sa m e  j ir o p c r ty  o r  s o u r c e  o f
in c o m e .

The llulea wore sevorally ni'reed to.
T he C llA IU M A N  im m d ilio

mii Bsion of liule 19 as bi-ing pro­
vided I'or by llie aineudmeiif just carried.

Agreed to.
Jiulo 25 wuB jmsBod ufter vo bal

ainenduieiit?.
T he  c h a i r m a n m. ved the

introduction o f tho following new
Bectiou after Section C C X X  :—

“  I f  a n y  p e rs o n  b e in g  le g a l ly  b o u n d  b y  an
o n th  o r  s o le m n  u flirm a tio n  o f  s c c r e c y  u n d e r
th is  A c t ,  sh a ll w il fu lly  d is c lo s e  a n y  nnttter
w h ic h  b y  s u ch  oa tli o r  n ftiru ia tion  he is  b o u n d
U>. k o c p  s e c r e t ,  l ie  sh a ll be  l ia b le  to  be  in ijir i -  
n S ^ w K h  o r  w ith o u t  h a rd  la b o r  fo r  a  p e r io d
n r t l t c n c d i n g  th re e  y ea rs , a n d  sh a ll a h o  b e
liublQ  t o  u  lin e  n o t  u x ce cd in ^  l iv e  tliuu:suud
l iu p c e n .”

Agreed to.

T u e c h a i r m a n m o v o d t l'»
o i n is .s i o n  o f  S e c t i o n s  C t ' X X V I
O C X X X V I ,  a n d t l i o  s u b s t i t u t i ‘>“

o f  i l i e  f o l l o w i n g  : —

“  E x c e p t  as  o th e rw ise  p r o v id e d , all
u n d e r  th is  A c t  n u iy  be t 'i c d  b y  a n y  S*''"';'
tr iitc , J o in t  M a g is tra te , o r  p erson
e x o r c is in g  th e  p o w e rs  o f  a M a g is tr .ite , " "
the p e r io d  o f  im p r is o n m e n t  to  w h u ’l' 
ort’o n d e r  m a y  b e  lia ld e  e x c e e d  tlnit
M a g is tra te , J o in t  M a g is tra te , o r  o t l id ' |J'̂  
as a fo re sa id  is  c o m p e te n t  to  a w a rd  under
la w s  fo r  th o  tim e  b e in g  in fo r c e  in tho_ 
d e n c y  or  j i la ce  in  w h ich  s u ch  jj
J o in t  M a g is tra te , o r  o th e r  O llic c r  as
is  cm plD .ved . W h e n  (h e  p e r io d  o f
m en t p r o v id e d  b y  th is  A c t  e x c e e d s  tho
th at m a y  b e  a w a rd e d  b j  sn ch
.lo lu t  M a g istra te , o r  o th e r  O llic c r  us ' ‘ (“ ''‘’■’ 'j.il
th e  o fl'cu d er  sh a ll b o  c o m m it te d  li" ' .j
b e fo r e  tho S e ss ion s  J u d g e , i f  th e  ‘*''1
g iv e n  b e fo re  sn ch  M a g is tra te , , l .iII
tra tc, o r  o th .T  O tl ic c r  as aforesa id
a p p e a r  to  su ch  M a g is tra te , J o in t
o r  o th e r  O llic o r  su llie ien t  fo r  th o  con'**-' 
o f  th e  a c c u s e d . , ,,,,1

“  I 'lx c i'i jt  as a fo ie s a id , a ll ofren ces dt'< 
t o  b o  p u n ish a b le  u n d e r  th is A c t  « it l i
fo r fe itu re , o r  lin e  a m i iin i)r ison n icn t, (|,j 
t r ie d  in  the d is tric t  o r  p la ce  in
o l le n c e  wa.s c o m m it te d , o r  in w h ich  tho I'*- 
ch a r g e d  w itli th e  sa m e  is  ap|irchen dcd .

*■ A  M a g is tra te  m a y  rcl'er I'or 
d c c i ' i o n  a n y  c h m g e o f  a n  o l l i 'iu e
p n n is h a b le  b y  fin e  o n ly ,  to  a n y  o f  his ||,nt
an ts , a m i in  su ch  ca se  e v e r y  su ch iv
m a y  e.xcrci.'ie a ll  th o  poivec.^ , .jug i''
M a g is tra te  b y  a n y  law  for  the t i i f lo . ‘ |j||. |0

fo rce , su lije c t  t o  a ll th e  riilc.^
c r u n in a l cases d e p u te d  t o  su ch  A s
a c t in g  ju d i c ia l ly .  ,

“  T h e  lo c a l  ( io v e r n m e n t  m a y  g '''®
a u th o r ity  to  a n y  su ch  A s s is t a n t  to  c.
w ith o u t  r e fe re n ce  b y  a  M :ig i^ irate ,
p o w e r s  w h ich  th e y  a re  h ereb y  * ln̂  ii
c o m p e te n t  to  c x e r c ’iso u pon
M a g is tra te , su lije c t  to  a p jica l to  the j,j||iiH
fro m  a n y  c o n v ic t io n  b y  sn ch  ABsistu"
o n e  m on th  fro m  ih e  d a te  o f  o o n v ii 'n ‘ ’ ‘ ''.|

“ A  M a g is ir a te  nn iy  at a n y
a n y  o f  iiis  A s s is ta n ts  a n y  case  pcniim fc
sn ch  A ss is ta n ts . . A ft '!

*• I f  a n y  o l le n c o  w h ic h  b y ...u n" 
d e c la r e d  to  be p u n ish a b le  w ith   ̂ lis
iin jir ison m en t, o r  im p r is o n m e n t  o n l j i
c o n u n it ie d  b y  a  K u ro p e a n n ctif"
b e y o n d  th e  lo ca l  lim its  o f  1̂*®
H e r  A la jc s ty ’s  S u p re m e  r o u r i s
Ihe
b e fo re

le  o f lc n d e r  sliiiU ho l i .ild o , n | " ‘ '
-sihre one of the said .Supreme .j.j, VJ 
Jmlicatiire, to tha piiuish.ncnt̂ ^W Yo

wlii':,'!
th is  A c t  th o  o ll'en d cr  is  d ec la red  to  I 
u p o n  c o n v ic t io n . A r t i ' ‘*‘ '

“  I f  a n y  o l le n c e  w h ic li  b y  t»l9  ^
d a r e d  to  b e  p u n ish a b le  w ith  fn ic  o f
o r  w ith  lin e  a n d  im p r is o n m e n t  n o t jiop ''’ -
s i x  m o n th s , sh a ll b o  co m tn itrcd  I’X  
w ith in  Ih e  lo ca l  lin u ts  o f  t h e j i " '* * .
a n y  C’ o iir t  o f  ju d ic a tu r e  estab lis li‘ '“ ul""
Charter, gu cii o i lb i i c c  sh a ll he
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*5'mtnnry c o n v ic t io n  hy  n iiy  M a g is tra te  o f
o f  the P re s id e n cy  T o w n  o r  S ta tion  in

tha 1,
, "iieli C o u rt  is h cM
 ̂ ” 0  crm v iotion , ovd or, o r  j ii (l ( ;m cn t  u n d e r

" 'ast iir ce c ilin j; S ection  sli:Ui bo  qn iin licd
t). ®*'*''’ ' ' o f  form  o r  p r o c e d u r e ,  b u t  o n ly  o n
stat ' ‘ ^ '“ 1 i t  n ccen siiry  to

tlio fa ce  o f  tlio c o n v ic t io n ,  o r d e r , o r
1 ,11,"'?*'^"', iho o v id e n c e  o n  wUicVi it  ]iro ce i 'd s ,
I,), II , ''upositionB  tiilten, o r  a  co]>y o f  t lic in
„I,‘ I'Cturiii'd w it li  llie  c o n v ic t io n ,  o r d e r ,

i 'l  o b e d ie n c e  to  a n y  w r it  o f
fjj, ‘ “ ’"'•’■‘ i and  i f  n o  ju r isd ict icm  a p p ea rs  o n  th e
biit ,| c o n v ic t io n ,  o rd e r , o r  j iid ^ iu e u t ,
tlio ‘ 'p l 'o s it io n s  tiiken  su p [)ly  tlu it d e fe c t ,
nij ^'J^^ietion, o rd iT , o r  jiK lf 'n ic i it  sluill 1)0

u i i ^  " 'l ia t  s o  iip p ears  in s u ch  d e p o s it io n s .
Am 1 ‘’ ffu iices p n n ish a ld e  u n d e r  th is
' Hhull 1,0 - ......liicai hlJ'-V' c o tn in it te d  w ith in  tlie
'iliahc,! i’  » ' l y  C o u rt  o f  J u d ica tu re  est;i-
V «u c| , r „  1’^ “ * C h a rte r , sh n ll ho jiu iiish a h le

iill(U fo i'fe itu ren , o r  p e n a lt ie s  im p o se d
liiiiiijl I® 'au th ority
liilly ''I a n y  M a s is tr a te , o r  jicraon  la w -
" f  AsV + ' ' ‘ ® I 'o w c rs  o f  a  M ag istra te ,

M iii;is tra te , u\iiy, in  case  o f  i io n -
Kalc *’ 'e r c i if ,  he le v ie d  h y  d is tre ss  and
hy „  '® K oods a n d  c h a t t e l  o f  t lie  o ffe n d e r
a i j o v o , u n d e r  t lio  Ijiiiid o f  a n y  o f  th e

“ ' ' ’ “''-ned  o t l ic c r s .
)i6nni|j " " y  fines, fo r fe itu re s , o r
Sttp], J l ’l s 'la ll  n o t  ho f i)r th w iih  jnu il, a n y
lifelip. I W ay o r d e r  tlie o lV cndcr to  b e  a )i- 
tlio fg, I " 'd  d e ta in e d  in nafe c u s to d y  u n til

can  h o  c o u v e i i ie n l ly  m a d e  to  su eh
Kivo j. ‘  , ’'is t r e s s , tiu loss the o l fe n ih T  shall
f'lr hjg t "  the sa tis fa c t ion  o f  su eh  O flice r
»li;ill 1 , ' 'I '‘-'‘' ' ' ‘ 'n c e  a t su eh  i>lace a n d  t im e  as

“ ' ’ l ' ' ’ ' “ 'e d  f o r  the re tu rn  o f  ih o  w ar-
i. , " / ' ‘ >8 trcss.

" I ' P t a r s i ' c l i  w a rra n t it sh a ll
*'*‘ '‘ ' '6 0 111  snirie.ient d is tre ss  ca n  lie h a d
i>H(l tl|„ ‘ “ ' 'y  sn ch  fin e , fo r fe itn ro  o r  p en a lty ,
>11 Cusp ' * ' ' ‘ > '1 not. he fo rth w ith  p a id , o r

a|ipear t o  the sa t is fa c t io n  o f
''f  o t lu .f j ' . ' ' ' ’ > '» " fe s s io n  o f  ih c  o ll'en der
■'nd c l i i i J l f ® ' h e  has n o t  sn llic icn t
' “'"n ov  c " ' “ 'I* o r  s u m  o f

, i(’ « w iu n tn t  o f  d istro ss  
*■̂ 1^ s u ch  O O icor  iim y , hy  w iir -

1 *̂ luuul, p o im iiit  t lio  otlV inlor,
prison .‘i KuntpL'nn HritiBli sul'j»^ct,

im |iris(nied, a c c o r d in i;
*'ul' i i 'iy

I «Ui tw o  e n h u id a r  n im ith s w h en
"pees e x c e e d  fifty

t* '^ "y n o t  cxcu ed in p ; fo u r
w h e n  th e  a n io iiiit  sh a ll n o t

i ' ?  ''Xcpi.V “ 'x '  fo r  a n y  term
h '='iso I*’  c a le n d a r  m o n th s  in  a n y
np I'ui'i ® ''“ ' ' “ > l'n «n t to  1)0  d e te n u in a -

‘  tli(. „ ‘  "* the cuses a fo re sa id  o n  p a y m e n t
“  I f i i  ‘ "'■

‘" ’ ’ 'ject Ti ’ "I E u ro p e a n  B ritish
n “ '  tr’u n 'f  " '' 'K is t r a te  sh a ll r e c o rd  th e  fiu ’ts
o " ' t o f . i r e c o rd  to  th e  D is tr ic t

r  , ’ " ' “ t  w h e re in  th e  o (T en der is
Or an u in n t o f  the fin e , fo r fe i-

‘  *>«ity jiuii ( ĵl' j im ii

le v ie d  in  th e  n iiin n er p r o v id e d  f o r  t lio  e x c e u -
eiou o f  d e c re e s  o f  th e  T iv i l  Cuiirt.”

Agreed to.
The OIFAIRIMAN' movnl tho

iiitfodiiftioii o f  tlie followinif tww
Section after Sec ion C C X L V lI i : —

“  No  a c t io n  o r  o t lie r  p r o c e e d in g  sh a ll ho
h a d  o r  ta k e n  aga iu st a n y  O lIie iT  fo r  a n y
d o n e  b y  h im  in  o r  le la tin j; t o  th e  in ip oa it io .i
o r  le v y in g  o f  a n y  ta x  o r  d u t y  h er. t<ifore i in -
pt)sod  o r  le v ie d ,  w ii li  th e  s ;in c t io n  o f  tiia
(lO v e n io r -O e iie i 'a l o f  In d ia  in  I 'o n n c i l ,  o r  o f
th e  I o ;a I  G o v e r n m e n t  j a n d  e v e r v  T a .t  o r  D u ty
h fir i 'to fo re  assessed  o r  iin p o se il h y  a n y  su eh
O lB eer, w ith  s u ch  aan etion  m  a fo resa id , so  fa r
o n ly  as o o n o e in s  s u ch  iw scssn ie jjt  o r  ta x  o r
U n ty  fo r  th e  c u r r e n t  y ea r , m  ly  b e  le i  ied  o r
co lle cte d  in  th e  m a n n e r  Iieretofi>re saui’t ion o il
b y  the O o v e r i io r -a e n e r a l  o f  In d ia  in  C o u n c il
o r  b y  th e  lo ca l  G o v e rn m e n t .”

Aoreoi] to.
Ttm C IIA IR M A X  moved tlio

introduction o f the foliowin<f new
Section after Section CCX.XX.Y1

“  W h e n e v e r  an  a w a rd  o f  h a rd  la b o r  is
m a d e  u n d e r  th is  A c t ,  th e  C o u r t  ijhal! n o t
co m m u te  su ch  la b o r  to  th e  paym i'U t o f  a
line  u n d e r  l ie j ji i la t io n  I I .  1 83 1  o f  th o  U eii- 

g a l  C o d e .”

Agreed t'l.
Section 1 7  provided aa follows ; —

“  U p o n  ev 'ory  fra ct io n a l p a rt  o f  o n e  h u n d red
lin p e e s  o f  th e  a n n u a l v a lu e  o r  a m o u n t o f  th e
p r o p e r ty  and  p ro fits  afore.<aid, th o  lik e  j ir o p o r -
tion  o f  D u ty  a t t lio  r e sp o ctiv e  rates afm -eaaid
shall he chai'freil, b u l  n o  D u ty  shall b e  eharj^oJ
o f  a  le sser  d cn o n ii n ation  than o u e  a n n a .”

]\fii. SCONCI<' moved tlu> omi.q.sion 
o f  the !il)ove Sei tio", luui tlie substi- 
tution o f the following

“  U p o n  e v e r y  fra ction a l part o f  the n im n a l
v iilu e  o f  the I'lroperty a n d  [irofita aforo.-faid,
w liioh , b e in g  leas than o n e  h u n d red  Itiijices ,
sh a ll a m o u n t  t o  fifty  U u iiccsa n d  u))rt'iirds, D u ty
a m o u n t in c  to  o n e -h a lf  o f  th e  re sp e c t iv e  ra tes
afol'osiviil sh all be  ch a rged . N o  O n ly  sh a ll b o
ch a r ;;e i l ,  i f  the sa id  fn ic t io n iil  p a r t  d o  n o t
a m o u n t 't o  f ifty  lin p e e s .”

IJo Fuiil tliat tho object o f  this
anu'iidm'nt win to pr'Veiit inconve- 
nicno.- likely to nrise by persi.ns lu'ing
ohlitlfd to pay an Income 'I'lix on fi\ie- 
t'onal portions o f tin ir income. A c ­
cording to tUo prcseut Suction, a [ arty

'Jl*
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>voul(] bo a?s sse l to tlio fnictio’'al
jiart (.f oven one iiiin.a. As t! is wou'd
inviilvo endless troui le and nnnoyance,
lio pi()|)osi'd wliat he believed would
)iiit only iitTonl eons derable reliel' to
I lie ])o pie, but also j)rovo a much
simpler plan, namely, ihat no Duty
filiould bn charged on fractional parts
les< tlinn fifty Rupees, and that frac­
tional parts between iil'ty und hundred
liupc 's should be chargi d at a tixed
lialf rat ’ . Thus a pers n draw in;;
fiv hundred and ihirtv Kupces would
j)iiy tlio tax oil live hundred Rupees
• Illy  ; and a par y drawing live hundred
ami eixty rupees w add pay the full
rut on live hundred rupees, and a fixed
half rate on the retnaind' v.

iMu. W 'lLSO N  said, hia lion  rable
friend appeared to proe(j (I on the
priiici[)id of “  t h r . ) W  ul;  in the odd
money.” In t  ad o f the amendment
uniking matters simpler, it appeared
to h ni calculated to complicate and
coaUise accounts, l ie  saw no iison
wliy a man ( ii til'- receipt o f three hun­
dred and forty-nine J{upees, should j)ay
a tax only on thro-* hundred itupees,
or why a man on the ree ipt o f
three humired and s ix 'y  Rupees should
ni't pay the same on the sixty Ru( oes
as ho would on the ihree-hundred
Itup es

111!. KORBES said, (he propositio’i 
o f the Honorable Member for Jienyal
was calc-ula e l  rather t'l relieve the
Assessors than the public. Jle could
not a,>reo with the Honorable Member
that the Sectio ■, as it now stood, was in
any way tr ubiesome or inconvenicnfc
to the party assessed, for all he had to
do was to make a r turn ol' liis income,
a'ld it would be th-* a sewsors’ du 'y  to
ehaû rn him accordingly. Thus the
trouble o' computiiii! the clMrge woid'l
fall on th ■ assessors and n oton  the
|iarty assess d, an I ho-aw  no reason
for lightening the work of the a>setisors,
who would be pa d for doing their duty.
It had been freciuontly urged that the
unpopularity of the Income Tax arose
from the disinclinat on of the people to
decrease the amount o f their incomes,
but the pr- Huiit p^opo^iitio^ would have
no elfect whiitt'ver in removing thia ob­
jectio n , because it wouhi still be ticcos- 
sary that the real income should bo

Mr. Sconce

returi'ed to enable the n=isossor
certain wlieth r iho llfty liupe;' b'n“* 
proposed by the Honorable
were exeeedeil or not. It seeaieii 
him, therefore, that the only reaul*'*’ 
carrying this niotiim would IB,
diminish the Government rocf'!''’’
without any relief to the people
that which was said to constiuito
main objection to the tax, na'iiely.
necessity for declaring their ini)»''“'®' 
He thought that if we were to i'lip'’  ̂
what was certainly an nnpopubv*' j
we ought to ob ain for
the largest return we could. , ,

T h e  C H A lliM A N  said,
we ca'ne to remember that
lowest income that wou'd be
was two hundred Rupees, he tliou  ̂
it would 1)0 unjust t'l allow
drawing five hunih-ed and fortv""'''^
or six hundr d (uul forty-nine
to pav nothing for the fractional P'‘ ' 
o f their incomes.

The Motion was tlien put aiul i’*i 
tived. In

After some t i/Iing a'nendaiei*^' '̂ 
Secti US X X F l and X X I 11— ,
_ JVIii. S O O X O I'] moved the i 

tiou o f the following new ^‘'’‘’ '*,1' 
after Section X X t h e
which was to enable the Ool>'̂ ‘̂  
and Commissioners, o f  their ow
rity, to exercise i he functions -  
assessors in the event of the aû '*' 
o f the la 'te r :—

“  T l io  C o l le c to r  n ju l C i)im m -fs ii)a ‘>w 
l iv e ly  m a y , a t l i la o r  t lio ir  (ji.ierati'iHi
a n y  o f  till! f iu ic t io u i  th at m a y  b e i n ’ * 
b y  asseasoi's.”

Agreed to.
Section L provi !e<l as folio"'® •

.  C-ll'"’'
“  T h e  imsoBsnr, n o t  b e in g  a ^

t o r  on ip ow iiiv 'J  to  iiiiilvU a -ao-siiio»|
th is  a c t ,  eh u ll c le livu r o r  tr.iii.fJi'it ,|,,rull“ ''
ftlwtrftot m ill lis ts , s ijjn o il b y  liiiiis^'l'i tli'
w it li  t lic  r o tn n is  r u r e iv c il  b y  b ‘ " ‘ < 
C o l le c t o r  o r  U o m ia is s io u e rs ."

IMit. SCON(^E mov(>d the
o f llie word.i “  not- bein^j
Collei;t >r, empowi'rc'd to niak® 
nicnts iinder this A ct.”

Agreed t j.

.1 aail',"'
of 1'"’
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SCONCE moved tl>o .'I’dil.ion
'̂ ion words to the Sec-

« Tfi
fiR» ftsseHsor b o  (*mpowor<‘<l t o  m n k e

i in d a ' S tiction  X X I I  o f  LiiU A c t ,
tô , fl' 'U ilivor o r  tiM iiainib to  th e  ( 'o l lo c -
1‘ iia t lie  assuasn icuta  so  n u u lo  l>y

g |1‘® 'notion wm  cnrried, and the
aa niTieiided then passc'd.

eetiou L V  provided ii8 I'ollows ; -
>1 ij.

a p p o in to il,  t lie  p cv so u  Blmll
oi> p  *’» 8h;iU bo  h e  ird  iKifore lUo ( 'o l lo u to r

Bittiiif; w it l i  c lo so il diKirs,
T1,5 'w w asor kIhUI nlijo, i f  r o q u in x l,  a tten d .
**'6 stnt CIiiimniaHioiiors slia ll h oar
Siiy , o f  th o  jia iso n , m id  m a y  in s jje c t
lilytjil I  ̂ o r  jiiijjuvH w h ich  lie  sh id l v idu n tii-
*^all 1 * ’  'l"® stit>u a n y  w itn e ss  w U diu tie
Pergo, *'>®y i'e<]iurp t lio
Prot,[o\“  l’ 'K®“ b la  to  p r o d u c e  a n y  b o o k s  or
*®'>(ier  ̂ 'l io n e  w liie li lie  m a y  c lio o s o  to
tniiiijji' " ' l o a t h  o r  a t lh n ia tio n  m a y  lie ad-
pttBo, “ '‘ " y w itn e ss  p r o d iic e il  b y  U ie
•"'orn 1 ’ ® ™ " sli'il l  n o t  be
lici^fiii’ ” ' “ 683 d i 's ir e  it. A f t e r  s u c h
■Hoilify V <»■ ( 'o m m is .s io n crs  slia ll
i'har„g o r  o o n llrm , th e  K iiruhargo o r
! ' ‘ iiik fir*” ''* p e rs o n , o r  sh a ll, i f  th e y
'ag, » ’ p u stpn n o th e  eane fo r  i 'u rth er lu 'a r-
'■boy j. l in id ly  h o a i in g  ih o  ca se , h o  o r
Person' Mia a m o n n t  in w h ic h  th o

o lu irg o d  o r  s iu c li;u -g e d ,
tlpcisip h im  in  su ch  a m o n n t . .Such
Only a ‘<“esHniont sh a ll b o  fina l, s u b je c t
Ptoviiu i®!’ ®'* 8 ' i r c h a ig o  in  th e  case  o f  fra u d  as

" 1  th is  . le t . "

iifiiju, ®C^ONCE niovpil tli*' oiiiis.sion
SUcl) 1 ' '  y ' I ' r o n i  tlio words “ Al't'r

totheeiul ol the Section,
‘'^uhs^itntiou of'tiio I'ollowinj':—

|*^%iii!hr lioarinp: o r  a fte r  a n y  fn r th o r
® O u llj"! " ' ' ‘ 'I 'll l.lie ca se  m a y  bo  a d jo u rn e d ,

n't •'hall ii'iHe.sH th o
p“ 'KeJ ^ ‘ *icli th e  p e rso n  a fo re sa id  shn ll b e

''lliiut,' ataoKMneiit, i f  m a d e  b y  the
>li9 j, Ijo re v ise d , o n  t lie  a p p lica t io n

1 - tlift” ' / . l iy  th e  a n th oritio .'! t o
“ ''4  r(jvi m a tte rs  relating; to
. as t i " ' ’ ° su h o rd ii ia te , u n d e r  sn ch
a ’ u nro b y  lii'.v o o m p e -

'J'hn aniiossm ont, i f  m a d e  b y
Ije fliinl- I" “ l>

' ' “ •■So t lin ! '" ’ "*  ̂ ' ’ 0  s n l ijc c t  t o  a n y  sn r-
‘■'Jiu'ift " * " y iniJioKod in  ciiBO o f  fra u d ,

■«tur p r o v id e d . ’ '

objeet of this nn end- 
by .......  '

4̂ ---UUJL’I’I' UI IIIIPJ UllU'
[r ijy provide tiiat iisscssmcntrf

‘'I'lieiii  ̂ YJjl'eetoi-n alionld bs open to
110 luxd hardly Bay that iu

tlic towna many (li.stricts |i opla
drawing lirge ’incomes wonhi be sub­
ject to i)" siireharg d, luid if f'O  Collec­
tor who would a s s e s . s  tlioiii was to bo
allowed 1 1 ( xere s(? h s own jnd^'iiient
ill surcli.'irgiiig where lie bclicv(-(| in- 
c o i i i o j i  to be iiiiilerst .teil, it ê ined to
h 1)1 (Air. 8c >iieo) h'i’ Ifly emmtinl that
the authority |>ro| osed to he vested in 
the Gull ctor .•*h uld be subjee to somo
supervision. He might iid’d that tho
Licutenan'-Gov' rn i'<if Bengal cntireiy
agree<l in Ibis propo.sit on. In a !■ tter
wiiiuh he bad re eived fro a tlni .Secretary
to the (ioverument of Beng.d, it was
observed :—

“  W ith  r e fe r e n c e  to  y o n r  le tte r  o f  tlio  13 th
u lt im o , ,\o. 42, I  nni d ii 'c c te d  t o  sta te  on  t h o
fir.st o f  th e  tw o  p o in ts  o n  w h ic h  y o n  ask  th e
o p in io n  o f  th e  L ie n to n a n t-G o v e r i lo r , n a m e ly ,
th o  a g e n c y  liy w h ic h  .'issesKinents a r c  t o  b o
m a d e  u n d e r  th e  In c o m e  T a x  A ct, that the l .io u -
ten M iit-b 'ov 'ern or a g re e s  w ith  y o n  in  o p in io n
that tho C o llc e to r ’ .s o rd e rs  o u g h t  n ot, in all
caso.s, t o  b e  c o n c lu s iv e  anil fin a l, a n d  i f  th e y
a rc  m .id e  s o ,  h o  a n tic ip a te s  in n e h  in e q u a lity
a n d  d is s a t i 'fa c t io n , m a n y  g l ir in g  m ista k es  a n d
g re a t  d i i w . 'd i t  t o  (J o v e n m icn t. T l io  ri^fht o f
a p p e a l sh o u ld , h o  th in k s , rem ain  in  th ese
ca ses  e x a c t ly  as in all otlier.s. T h e  L ie u te n a n t-
G o v e r n o r ’s 'la t e  c x p e r ic n o c  o f  tlio w o rk in g  o f
th e  rn d iu o  A c t  is, I am  t o  observO , v e r y  m i-  
fa v o ra lilo  to  th e  gon e i'iil c o n d u c t  o f  ca ses
w h e re in  th ere  can  b o  n o  a p p e a l.”

The t TIT’ S o f tb'' ameiulmont which
be ventured to submit to the Council
were drawn conformably to the I{e- 
venuo law in Bengal, anti wouM permit
the superior revenue authorities to
revjse the proceedtngs o f their subor­
dinates iu tlie.se as in other ca.se.s. It
would bo observed that it was not
intended by tho mneiidment to touch
the aSHes.srncnts of Collectors in I’ re.si- 
deucy Town.s, wlier.< tho as.scs.sincnta 
woidd be made by two or more Com-
niisrfiunei'.s.

.Sill M ORDAU N T AVELfiS saul,
bo entertained a very strong objection
to the amendment propo.ie.l by the
Honorable Jlember for Bengal. I f
t h e r e  was one system ni the . 1  tidicial ad- 
miniHtration o f Indin, wbicii was more
scouted tlum anotbei;, it was the pre- 
a ,„ t  system <'1‘
C o u rts . A gieat number ol evils sprang
from it. fl’xl nothing was more desired
both by Natives and Europoaus than
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tlio abolition of tlie existing system of
appeals. Appcaln aa at present earrieJ
on, on qiiestioiia o f fact, wore positively
n curse to the country. Tiio Collector
was an Officer occupying a posi­
tion o f great responsibility, and liis
uuthority sliould be upheld. He
(Sir Mordaunfc W ells) was more in- 
clined t )  place confidence in the
doci ions of Collectors a; quainted aa 
llu'y were with the people o f tlieir
districts, than in those o f a Hoard com­
posed of members who perhaps possess­
ed no local knowledge. Jf appeals were
allowed auil one o f them succeed­
ed, the native character was such tl at
every diie w'ould appeal, and it woul 1 
be impossible to collect the tax. IIo
for one sliou'd be sorry to sen tlie
authority of the Collector diminished
in any way by this Act.

IMit. AV1L80N said, lie did n>jt 
understand the wish of the Lieute­
nant-Governor to be to diminish in
any way the authority o f tlie Col­
lector as it now stood. The only
object o f the amendment wa^ to
])lace this revenue on the same foot­
ing as any other revenue ; and he
Bliould not wish to take upon himself
the respons bility o f saying that a re­
commend atiou coming from so high
an authority as the Lieutenant-Go­
vernor on such a matter should not
be attended to. lie  entirely aL’ rced
•with his lionorab'e and learned friend
as to the inconvenience arising from the
sy.stetn o f iippi als, but he thought that
sucli a consideration should give way
to tl'rtt of justice. It must be remem­
bered thai decis'ons o f the ('o  lectors
vvero simjily proposed to bo made sub­
ject to revision under the same rules
as in ( tiier revenue matters, which
lie Bupposeii were very string nt and
precise. The Licutonant-Oovernor
wa«i o f o])inion, from the fxperi^nce
which h» had had o f the working of
the lato Jndigo A ct, that prtai injiis- 
tic-c would be done by refusing appeals
in any case. You might stifle appeals
i f  you wished, but you could not get
over dissatisfaction. l ie  (M r. W ilson)
saw no reason why the revenue
to bo raised by this Bill should be
l>laced on a ditrerent footing from any
oiluu' ravenue.

/&'<■»• Mordaunt Wells

M r. FORBMS said,
opposed ti) the system of
generally^ but the dilliculty he , r '

lio was not 
,,eals

with regard to the question now b'for®
the Ci'uncil, was the diflcrenco of
cumstances in the several PresiJencic^
Tor instance, in tlio doutliern
sideney, the whole o f the
would be concentrated in ona
Board. There was no intorme“ '“ i 
step between Collectors and the
of Revenue, such as existed in
I f  a Collector received p r o a io t io i 'i
was to take his seat at once as 
the three Members o f the
Revenue. I t  was this circiinista"
whi. h made the Collectors of
superior tet o f  Officers, that is» 
experienced and consequently
fit to be trusted, than the .
tors in any o f the other Preside” '̂ /
Although, therefore, some
enco was likely to arise f'’0'®,
(uncndment, it was an i»conven'^|
wliich, he quite agreed with 'ho
Honorable gentleman, ongiit not
an impediment in tho way of subi* 
tiiil just'ce. •,)

S'lu MOKDAUiNT WELLS
tliat tlio remarks o f the
Member for Madras tended
strengthen his (Sir Mordaunt 1,10 
view o f the case. Tlio
Member had shown the pra«tic’i 
iicidty o f carrying out the anie'"'"
as, in ])ermitting appeals, " ®I'lvei’S 
in fact, bo doing an injustice  ̂ ‘jy,
entrusted with most im()ortiui
ties. I f  ail Hppeal were allowcu
ease, there wonl t bean a p p e a l j  ||„ 
every case, and then there iii
a|)pcals in arrears for two y''’ ’*' !; ,.,|;jii!! 
the 8udder Court. J)elay in i\A\i
the Income 'J'ax would ,1 nH 
detrimental. But why shou p
appeal bo allowed in such j(,
Thoro was no I’eason ad.liK êd
The parties who would con o '*'V ijifU 
Income Tax would in certain
do everything in tlieir power to c 
rass tlio Oovernmont; j  o'*
Mordaunt AVclls) strongly '" ’f. gni •*, 
the Government not to .'. (i c* 
rigiit to appeal from the
the Collector. , li:>'

Mu.  H A H IN O TO .V
a f«w remarks to make,
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l"]ot)ably remove (lie objections cntei’- 
“">«d by the Honorable iuul li'ariK'd

o® to the iii()'ion o f the Honorable
 ̂embei- tor Beiifral, The ainendinent

HM pi’opose to give an appeal as a 
SW. I'lip vvorda used were “  tnaf/ 

Ij,! fevisea» not “  s/mtl be revised.”
was therefore permissive only,

jI'" ''Operative, Under the Revenue
iiv ^  whi h rtifereiiee had been
u ! ; f ’ I'oinini.ssioner niiyht _ at

•’‘ ‘ji'C: an iippiie.ition lor revision,
jrrounds were sliown in

of 11,. lie  (Mr. Harington)
with tbo lljght Ilono able

Voi'v of the
. . '*-’ ided opinion expressed by

wlj . ant-Gov. rnor o f IJengal,
Uo «enenilly believed, wns by

fav-i'able to appeals, they
Pi'ni,? ainendnieiit
Uipi 'u'''* on iiis rceoinnienda'ion bylift j i  -----------

Mit Member for Bengal,
’̂ '‘'lie'll *̂‘iid, bis Honorable
!>fciia •'■ietid had prononneed ap-

00 “  curses.”  Speaking inilie

I'ail

toS'ln 1 »̂ urai5a. m
Voiii'i BiMiso, ho (Mr. Hcoiice)
' ■ ‘ *‘ ‘1 them “  blossii gs,”  for, if vve
JiQ (j"“ “ PP«‘ds, we had better have
Cnin'yg '̂'  ̂ ‘)f (Irsfc iustauco. H o must
abaui ?' ” great leaning ngainst
**e (.'fi, M Ĵ ^̂ wer, and he should do all

T lin.it it.
said, tsv->

fop to him be [irovided
liill. I f  a person did not

po\v, p the Collector had the
''j’t'l'Ur *1 ‘'".V whicli

a»d iia a penalty
'‘Oalii the r> turn, he was liable
''e Iliad '"ii'dred llupees. In ci

return, thu Collec 1. SllK-l. . . ■ ’

case
■■mjp .... . n;umii, HIM Collector

'" '‘^bar^oil him, or, if ho consi- 
sufrieieufc pr.'of lo

l>arty o f having wilfully
“ut'dfQ return, then he scut him
N\Ve» ^ "^Ifigistratf*, wlv) had tlintl,„ ‘ Ot IT,,.I.;.
1
i-'iWef i.' "*'«gi8triitf, wii ) had  ̂ tin* 
Jl'o ,1, ‘’^'dnng him p,ay three'im es
Wii which lie ought to have
I'iiii ,i <li and in addition indiet on'I, lUKi in addition in(I'ut o "  
>t a of five hundred Rupees. iNow
’■•‘at '>i"‘ (fl*o Chairman)
’■atiii.,, for not making a

‘ 'Uiu'i’ |(;iy two luuvdred Ui»p I'S 
tM,„ the ri;<k ..f making a fa'se ro-
'/“y thf' "'1'“ ''' ' ’ t-' would ho liable, to

^Miios the iiniount at whic.ti
b j 1‘a.iedsed, beaidos a liuo

o f live h uni red I{upees. li’or in- 
staui'e, a person wliose income was
one thousand Kupeesa year, would cnro
very liMla to pay a line o f two Imodn.'d
Hu[)ees for not making his return, and
would alwa'S omit to make it. Ho
therefore thought the penalty ought
t'l bo severer tli'in provided for by tlio
Section. Then again a person was
not bound to produce his books before
the Collector if  the Assessor had over­
charged him. A ll ho had to do was
to appe ir b. fore the Collector with a
number o f witnesses 1 1 prove that he
had been overcharged, but the party
himself would not be ])ut on his oath
unless ho wished it. Then, vritli regard
to appeals, he (the Chairman)
did not see wliy a Collector should not
be entrusted to decide what amoauti
ho should surcharge a person, when
the Magistrate had ihe power, in caso
o f a false return, to make the person
l ay treble the amount, besidi's a fine of
live huiidred iiupees. How was tlio
Magistrate to know more than tbo
Collector what was the ireble amount.

Mu. W ILSO N  said that the reason
why parties v êre not required to
produce any bo -ka or papers was tliab
the Commissioner had the power to
ll.’c the assessment ut what he e>ii- 
ceived proper, and it lay on the party
himself to produce evideuce, if ha 
pleased, to reduce that assessment.

Tjik C IIAIEM A N ' thought that
this would give encouragment to tho
fabricatiiin o f accounts.

A ft 'r  some further discussion tho
consideration of the Bill was postponed,
and the Council resumed its sitting, ^

'J'he Coiiiicil adjourned at 10 o ’clock,
on the Motion of'Sir Bartle Frere, till
to-morrow morning, at 7 o ’ clock.

TFednesday Morning, Juli/ 11, 1800,
'  PW ESENT ;

Tha Hon’blc tlie Chiof Jiistioc, f'ice l'i-esiiltnt,
ill tho Chair.

H . F o r b e s , K « i . ,
A .  S oou oo, lisq .,

a iid
Ilon ’Wfi Sir M . L .

U oils.

Hou’I.Ja Sir H. IJ. E.
li’raro,

JUght ffon’blo J .  Wil­
son,

H. li. Haiiiigton, Ksq.,
INCOME TAX.

The Order o f the Day being read for
tho adjouri.ed Committee o f  tho wLoia
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